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SHRI H. R. GOKHALE:  If neces­

sary I will plat*.  I would strongly 
recommend that the Bill  may  be 

allowed to be introduced.

MB.  DEPUTY-SPEAKER:    The
question is...

ME.  DEPUTY-SPEAKER;    Mr. 

Banerjee, take the first Bill, Supreme 
Court Judges Bill, first page.  It says 

*It shall be deemed to have come into 

force on the 1st day of October, 1974.’ 
Come to High Court Bill First page. 
It also says, It shall be deemed  to 
have come into force on the 1st day 
of October, 1974’.

SHRI H. E. GOKHALE;   It  is 
exactly the same.

SHRI  SOMNATH  CHATTERJEE 

(Burdwan):  Don’t give them further 

appointment.  I am appealing to the 
Law Minister.  If you want to  in­
crease their retirement age, don’t give 
them future appointment after retire­
ment

MR.   DEPUTY-SPEAKER:   The

question is:

That laavfe be granted to intro­
duce a Bill further to amend  the
Supreme Court Judges (Conditions
of Service) Act, 1958.'

The motion was -adopted.

SHRI H. R. GOKHALE;  I intro- 

dueet the Bill.

llJSh*.

HIGH COURT  JUDGES  (CONDI­
TIONS OF SERVICE) AMENDMENT 

BILL*

THE MINISTER OF LAW, JUSTICE 
AND COMPANY  AFFAIRS  (SHRI

H. R. GOKHALS): 1 beg to move for

leave to introduce s Bill further to 

amend the High Court Judges (Con­
ditions of service) Act 19B4.

MR.  DEPUTY  SPEAKER;  The 
question is;

That leave be granted to intro­
duce a Bill further to amend  the 
High Court Judges (Conditions of 

Service) Act, 1954.’

The motion wag adopted.

SHRI H. R. GOKHALE;  I intro­

duce tthe Bill.

14.54 hrs.

RE. VIJAYA BANK
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MB. DEPUTY-SPEAKER: I don’t 

see it in the order paper you  may 
bring it up tomorrow. I don't know.
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MR. DEPUTY SPEAKER:  Send  
reminder notice; let it come tomorrow.
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MR.  DEPUTY-SPEAKER;   It is 

not in the order paper. The order of 
business is fixed from day today.
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